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{b) Does not arise,

{c) It has been revealed by the sur-
vey reports carried out for the con-
struction of a B.G. rail ink from Bim-
lagarh to Talcher in 1970 that the pro-
ject of length 135 kms. will cost about
Rs. 16.75 crores at the then prevailing
prices and yield a return of only 3.22
per cent by D.C.F. techruque. In view
of the present difficult finoncial pos:-
tion of the railways and lack of ade.
quate traffic justification, the project 1s
not hkely to be taken up at present.

Writ Petitiong in Supreme Court¢ and
High Courts

1195, SHRI SHANKERRAO SA-
VANT: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state how many wrnt
petitions were filed in the Supreme
Cour{ and each of the High Courts
during 1973, 1974 and 1975 and how
many were admitted and disposed of
by them during that period?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): A statement giv-
ing the institution, disposal and pen-
dency during 1973, 1874 and 1975 is
laid on the Table of the House
[Placed in Library. See No LT-10510/
78.1
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Conpucr Evections (AMENDMENT)
Rures AND Tamm. NaApU GENERAL
CLAUSES (AMENDMENT) ORDINANCE

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): On behalf of Dr
V. A. Seyid MuhammadI beg to lay
on the Table—

(1) A copy of the Conduct of
Elections (Amendment)
Rules, 1976 (Hindi and Fng-
lish versions) published in
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Notification No, §0. 1830(E)
in Gazetie of India dated the
8th March, 1976, under sub-
section (3) of section 189 of
the Representation of the
People Act, 1981, [Placed in
Library. See No, LT-10500/
6.}

(2) A vopy of the Tamil Nadu
General Clauses (Amend.
ment) Ordinance, 1878 (Tami]
Nadu Ordinance No. ¢ of
1976), (Hindi and English
versions) promulgated by the-
Governor of Tamil Nadu on
the 3rd March, 1878, under
provisions of article 213(2) (a)
of the Constitution read with
clause (c¢) (iv) of the Proclm-
mation dated the 31st January,
1976, issued by the President
n relation to the State of
Tamil Nadu. [Placed in Lib-
rary See No. LT 105107/76 ]

NoTiFicaTioNs UNDER (COMPANIES ACT

SHRI BEDABRATA BARUA" I beg
to lay on the Table—

(1) A copy of Draft Notification
No 15/8/76-1GC (Hindi and
English versions) regarding
non-application of section
205A of the Companies Acl,
1956 to the Government Com.
panies, to be 1ssued under
sub-section (1) of ~ection 620
of the Companies Act, 1956,
under sub-section (2) of sec-
tion 620 of the said Act.
[Placed in Library. See No,
LT-10502/76 1

(2) A copy of the Company Law
Board (Bench) Rules, 1978
(Hindi version) published in
Notification No, G.SR. 233 im
Gazette of India dated the
21st February, 1876, under
sub-section (3) of section 842
of the Companies Act, 1838,

ced In Library. See No.
0508,/78.]



